RAJYA SABHA [18 July, 2002]

country. Although the minimum rate of wages of the agricultural workers is
fixed under the Minimum Wages Act, 1948, thers is no adequate law
enforcing agency to ensurs, at least, such minimum wages to the
agricultural workers. There is no law applicable to them on all India basis so
as to provide for security of their employment, regulation of hours of wark,
provision for provident fund and pension and implementation of various
welfara schemes. So, it is very necessary that a central legisiation is
enacted, which may be applicable to all the States, as is the case with
other labour laws. The agricultural workers have been agitating for a long
time for enactment of such a law and the Union Government is committed
to bring a Bill.

I, therefore, urge upon the Government to take immediate steps to
enact a comprehensive central legislation for the benefit of agricultural
workers all over the country without further delay. Thank you.
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GOVERNMENT BILLS

The Suppression of Unlawful Acts Against Safety
of Maritime Navigation and Fixed Plattorms on
Continantal Shelf Bill, 2002
THE MINISTER OF SHIPPING (SHRI VED PRAKASH GOYAL): Sir, |
beqg to move for leave to introduce a Bill to give effect to the International
Maritime Organisation Convention for Suppression of Unlawful Acts Against
the Safety’ of Maritime Navigation and the Protocol for the Suppression of
Unlawful Acts Against the Safety of Fixed Platforms Located on the
Continental Shelf and for matters connected therewith.
The question was put and the motion was adopted.
SHRI VED PRAKASH GOYAL: Sir, | introduce the Bill.

The Indian Contract (Amendment) Bill, 1990

THE MINISTER OF LAW AND JUSTICE ({SHRI K. JANA
KRISHNAMURTHY): Sir, | beg to move for leave to withdraw the indian
Contract (Amendment) Bill, 1990.
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The question was put and the motion was adopted.
SHRI K. JANA KRISHNAMURTHY: Sir, | withdraw the Bill.
SHORT DURATION DISCUSSION
OnDrought Situation in many parts of the Country
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